
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO.2361/2002

rtissday, this the 26th day of November, 2002

Hon'ble Shri S.A.T, Rizvi, Member (A)
Hon'ble Shr1 Shanker Raju, Member (J)

Shr1 K. .B, Rajoria
s/o Late Shr1 B.B. Mathur
B-25, G.K. Enclave II,
New Delh1-48

(Applicant in person)

Versus

i Union of India through Secretary
inistry of Urban DevelopmentA

ri •

Nirnnan Bhavvan, NeVi/ Delhi \ 1

Director General of Works
CPWD Nirrnan Bhavwan
New Delhi-11

ORDER (ORAL)

Shri S.A.T. Rizvi:

.Applicant

, RQSponden"&s

01

Heard the applicant.

The applicant discloses a two Told gnevancs.
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higher pay grade of Rs, 240u0—2u.000/ vv.g.t . 3u.u. i in

terms of Ministry of Urban Development & PA's letter dated

6.6.2001 (A-i) even though he was at. SI,No.2 in the

seniority list. The second grievance relates to dating

back of the aforssaid upgradation in pay grade to
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s conSfuBrsd the subrnissions made by the

have perused the material placed on record.

• .r -v !/-. ^ r~. r-. I /.r-.-. ^ r-. v. -1. .4- r-j in -:2 •? n n n r k o \
M psi \ K../ \ 1^! io wi i aiiUUMI UCIUSUJ C'UsUs i O C? V, /

i G o Li s Li J'
U >.,? _• J _ J. ^ r- V-. .-u X-. ^ . -j ^ u. , 4, „ 4. ^ ^ ^

iw-i rt s 5 i i Ci U i j V i f* i i iClj iUS "U U 1 U o? IWV-/ O i I-a U S ! i

:.T
te~- -



C2)

one upgraaation in question did not involve assumption of

mgher rasponslbi1Itles, the applicant was entitled to

piacemenL in T,ne higher pay grade in question w.e.f.
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inus, aoGoraing Lo the applicant, he has been

uemea Lue benefit of pay upgradation as above even though

xnose jumor to him nave been placed in the aforesaid pay

grade on 8.5=2001 vide Office Order of the same date

Su A~o»

AggriavsQ as aoove, the applicant has filed a

representat1 on on 15,4.2002 (A-5). ihi has rsmainsu

without any response so far. In the aforestated facts and

circumstancesj we find it just and in order to dispose of

uhe present OA at this very stage even without issuing

noLices wiLn a airection to the respondents to consider

the aforesaid representat1 on in the light of the

observations mads above and the contents of the present OA

ano pass a reasoned and a speaking order in the matter at

earliesL and in any case within a period of two months

from Lhe date of receipt of a copy of this order.
We
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uA disposed of 1n the aforestated

osf jiib

(Shanker Raju}
Member (JJ
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CS.A.T. Rizvi 3
Member (A)


